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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH. NEW DELHI.

Regn.No.OA-979/91 Date of decision; 4,3,199 2

Shri Bhag at Darshan Singh Appli cant

\} ar sus

Union of India through
Secy., rliny, of Tinanc®
and Othars

For the Applicant

For the Respond ents

Respond en ts

Shri G.O. Bhandari,Advocats

.... Shri P. H. Ramchandani,
Sr. Advocate

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allov/ed
to see the Judgment?

2. To be referred to the Reporters or not?^^^

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Iha applicant, uho has uorkad for about ons year

^ in the Ministry of Finance,''-^
as a uJatsrman on daily—uage ta asit/^has challangsd in

this application tha validity of th® impugnod order of

termination datad 10,4,1991, He has pray^sd fox; diracting

tha respondants to reinstate him on th® post of Jaterman

and ragularis® him uith back Uagss from tha dat« of his

termination.



0
9, IJa haUffl gone through ths records of the case and

haws Gonsidarsd the matter. The applicant allegas that

ths impugned order of termination has bean passed with

ulterior motivas as his father, Shri Pan Singh Rawat, who

is the General .Secretary of ths Csntral Excise & Customs

Group 'D' Employeas Association, is a trade union workar.

The applicant was ©ngaged initially as a LJatsrman along

with 9 others, but ha alone has been singled out for

H iissngagemsnt end-the remaining 9 parsons haus bean rstained

in ssrvice.
ii

3, The ra^.0oncients' stand is that the work and conduct

of the applicant had bsen found to b« unsatisfactory and

that he had been negligent towards his duty in spite of

rapeated 'i/srbal warnings. According to them, his re-sngagement

would spoil the gsnsral discioline and sat up a bad precedent,

4, Normally, ths Gouernrnant cannot in law ratain a junior

and dispense with the aorvices of his senior omaloyee, Th®

;ams orinciple will not apply to ths instant case whera the

seruicBS of ths applicant have bssn terminated on account of

g sn sr al
hi s y^nsatisf actory work and conduct. Tha rospondsnts havs

stated in their countsr-affida''it that tha applicant had

bfiisn verbally warnad about his deficisncias but ha did not

show any iraprovamsnt,' and that rs-sngagamsnt of such a

person as Casual Labourer would adusrssly affect the g.3neral
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disGipline in th©ir offica, sbb fores in this

CDntsntion, Ths fact that soms parsons junior to th«

applicant hava bsami ratainad, cannot bo a ground for

diracting the respondants to re~®ngagB the applicant

in tha instant' case* In the cir cumstanc as, oa seo no

merit in the prosant application and ths same is dismiss

There uill be no order as to costs*
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